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..J..b8traet oj tke Proeeedi'1{)s oj tlte OoullCil ()f tf~ OOMrnor General of India, 
assembled for tke PU1'POSC of making Lato8 and llegulatums u"der tlte 
provisions of ihe Act of Parliame'Jt 24 ~ .85 Vic., cap. 61. 

The Council met at tho Viceregal Lodge, Simla, on Wednesday, the 8th July, 
1885. 

PRESENT: 

His Excellency the Viceroy and Governor Geneml of Indin, x.p., G.o.n., 
G.C.M.G., G.M.S.I., G.M.I.E., 1'.c., presiding. 

His Hqnour the Lieutenant-Governor of the Punja.b, LL.D., X.C.S.I., C.UII. 
His Excellency the Commander·in·Chicf, G.C.D., C.I.E. 
Lieutenant-General the Hon'ble 'r. F. Wilson,.c.B., O.I.E. 
The Hon'ble O. P. Ilbert, C.I.E. 
The Hon'ble Sir S. C. Bayley, K.O.S.I., C.I.E. 
The Hon'ble T. C. Hope, C.S.I., C.I.E. 
The Hon'ble Sir A. Colvin, K.C:M.G., C.I.E. 
The Hon'ble W. W. Hunter, 0.8.1., c.I.E., LJ •. T>. 

BURMA. MUNIOIPAL ACT, 1884, AMENDMENT BILL. 

The Hon'ble MR. ILBERT moved for Iea.ve to introduce Il Bill to con-ect 
an error in the Burma. Municipal Act,1884. He said:-

"The Chief Commissioner has recently pointed out that the language of 
one of the rating clauses in the Burma. Municipal Act is inconsistent with the 
proposals which he had previously submitted on the subject. and with some of 
tho other provisions of the Act, nnd is likely to cause practical difficulties, nnd 
he suggested that the language of the clause might possibly be due to a mistako. 
On looking through the papers connected with the measure I find that. 
through a mero oversight, the word' occupation' was substituted for tho word 
, possession'. It is quite clear from the papers that tho substitution was 
accidental, and not intentional, and that it mny bo fairly treated as a 
mere error. Under theso circumstances, and as it is important that the 
error should be corrected as soon as possihle, I hnve no hesitation in llSking 
Your Excellency to suspend t.he Rules for thc Conduct of Business, in ordor 
that the Bill may be passed without further delay." 

Tho Motion was put and og'l'ccd to. 

Tho Hon'blo MR. If.JlEItT then introduced thc Bill. 



4flS B"UBH.J. MUNIOIPALIPLT!JS i SEA. PASSENGERS i 
-'1'ELEGB.J.PJIS i ORIlL PRO. OODR, ~  AMEN])T. 

[M".llbcrt i Tllc Prc8ident i 1fl'. ~  [STU JUL·Y, 1880.] 

The ~~  ~  lLBERT having applicdto nis ~  t11e Fresident 
to ~  the Rules for tho Conduct of DusmesR, . 

THE PRESIDENT declnrcd the Rules suspended. 

The Bon'ble lb. JLDERT then moved that the Bill be tn,ken int-o consider" 

ation and passed. 

The "Motion WQS put rmd agreed to. 

SEA PASSENGERS BILL, 1885. 

The Bon'ble lb. lLBERT presentod the Report of the Select Committee 
. on the Bill to amend the law reinting to the carriage of passengers by sen. 

TELEG-RArK B.ILL, 1885. 

The Hon'ble Mn., HOi>E presented the Report of the Select Committee on 
the Bill to fneilitate the construction of Telegraphs o.nd to amend the Indinn 
Telegraph Act, 1876.· . 

ORIMINAL PROOEDURE OOD;E, 1882. BOMDAY DISTRIOT POLICE 
, ACT, 1867, PENAL CODE AND PRISONERS' AOT, 1871, 

AMENDMENT BILIJ. 

Tile Hon'ble Mn.. ILBERT moved for leo-va to introduce Do Bill to nmend 
the Oode of Oriminnl Procedure, 1882, the Bombay District Police Act, 1867, 
the Indian PennI Oode and the Prisoners' Act, 1B71. He said:-

cc The· title of this Bill is 0. little .formidable, but the truth is that it is what· 
would be caJled in England an omnibu8 Bill. It is drawn. on instructions from 
the Home Department, and. it makes. ~ number of amendments on very minor 
points, the necessity for which has been, fl'Om time to time, pointed out in sun-
dry office-notes. There is not one of the amendment3 which touches any 
matter of serious importnnce, or which, so fnr as I co.n judge, is likely to 
givo rise to any discUssion. The reasons· for ench amendment nre fully ex-
'plained in the Statement of Objects and Reasons appended to the Bill; and 
under these circumstances I do not think I need trouble the Oouncil by any 
further ~ t  of the proposnls which tho Dill embodies." 

Tho Motion was put and agreed to. 

'l'he Council Ddjourned to Wednesday, tho 22nd July, 1885. 

Bun,A; 1 
The 10th July, 1885. 5 

D. FITZP ATRIOK, 

Secretary to the GOfJer1J"I.8IJt of India, 

LcgiBlatif)c Depat·tment. 
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